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IN THE CENTRAL ADMIMISTRATIVE TRIBINMIAL, JAIPUFR BEUCZH, JAIPIR.
Wi e e e

Date OFf Decizicn: 16.3.%4.

oA 811/92
(oa 489/90)

kN . MISHRA e APPLICANT
Vs.

UL OF INDIZ & ORS. e+ PESPONDENTS.

CORAM:

HON'BLE IMe. GOPAL IPISHIR, MEMRER (J).
HON'ZLE M. O.F. SHASHE, MEMEER (R).

~ For the a2pplicant eee SHRY J.W. VAUSHIH.
For the Pespondants ee. SHRI PRAVEEHN BALWADA.

FER HOW'BLE !R. GOFAL IRISHIA, VEIMBER (J).

In this applicaticn n,/3 19 of the zdministrativz Tribunals

Act, 1935, applicaﬁt F .1, Mizhra hzs scught a direction to the

resrondents to consider the repatriation of the applicant to his

parent cormmand i.e. Centrzl Command as per the policy in vooue.

2. The applicant was rosted a8 Superintendent Buildings and

Roads Grade-~I in the office of the Jarrison Engineer, Jaipar.
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During the pendency of the present OA. the aprlicant has been

promcted to the post of Assiztant Engineer,Building: and poads,

and post=d at Fota. The applicant has joined at Kotz. The
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czrned

0

ounzel for the spplizant admits that now the spplicant
has no grievance.
3. In view of this pozitison, the C& is dismizsed as having

become infruactuous. o order as to costs.
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( 0.P. St pm : ( GOPAL FRISHMA )
MEMBER (A) MEMBER (J)



